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( i ) The Customs and Central 
Excise Duties Export Draw
back (General) Ninety- 
fifth Amendment Rules, 
1966, published in Notifica
tion No. G .S .R . 1661 in 
Gazette of India dated the 
29th October, 1966.

(ii) The Customs and Central 
Excise Duties Export Draw
back (General) Ninety-sixth 
Amendment Rules, 1966 
published in Notification 
No. G.S.R. 1662 in Gazette 
of India dated the 29th 
October, 1966.

(ii) The Customs and Central 
Excise Duties Export Draw
back (General) Ninety- 
seventh Amendment Rules, 
1966, published in Notifica
tion No. G .S .R . 1663 in 
Gazette of India dated the 
29th October, 1966.

(iv ) The Customs and Central 
Excise Duties Export 
Drawback (General) Nine
ty-eighth Amendment Rule.s
1966, published in Notifica
tion’ No. G .S .R. 1664 in 
Gazette of India dated the 
29th October. 1966. [Placed 
in Library. See No. LT- 
7281/661

(7) A  copy of Notification S.R.O. 
No. 390/66 published in 
Kerala Gazette dated the 
11th October, 1966, making 
certain amendment to the 
Kerala General Sales Tax 
Rules, 1963, under .sub-section
(3) of section 57 of the 
Kerala General Sales Tax 
Act, 1963, read with clause
(c) (iv ) of the Proclama
tion dated the 24th March,
1965, i.ssued by the Vice
President, discharging the 
functions of the President, in 
relation to the State of 
Kerala. [Placed in Library 
See No. I.T-7282/661.

K e r a la  M u n ic ip a l  C o r p o r a t io n s  ( E x 
cep tio n s  TO D lSQUAUm CATION OP 

C 0lTNCrLT,0RS) RuLFS

The Minister of Health and Family
1966 (A i) LSD—7.

Planning (Dr Sushlla Nayar): I beg
to lay On the Table a copy of the 
Kerala Muncipal Corporation (Excep
tions to Dsiqualification of Council
lors) Rules, 1966, published in Notifi
cation S.R.O. No. 377/66 in Kerala 
Gazette dated the 4th October, 1966, 
*nder sub-section (5) of section 367 
of the Kerala Municipal Corporations 
Act, 1961, read with clause (c) (iv ) 
of the Proclamation dated the 24th 
March, 1965, issued by the Vice-Pre
sident, discharging the functions of 
the President, in relation to the State 
of Kerala. [Placed in Library, See No. 
LT-7283/66]

N a v a l  O rn cE R s  R e tir ed  L is t  ( L i a b i 
l it y  TO R e c a l l  roR S e r v ic e ) 

R e g u l a t io n s  

4Tie Minister o f State in the Minis
try Of Defence (Shrl A. M. Thomas): 
I beg to lay on the Table a copy of 
the Naval Officers on the Retired 
List (LiabiMty to Recall for Service) 
Regulations, 1966, published in Noti
fication No. S.R.O. 229 in Gazette of 
India dated the 8th October, 1966, 
under section 185 of the Navy Act, 
1957. fPlfl’-Pd in Library. See No. 
LT-7284/661
A n n u a l  R epo r t  o f  t h e  L if e  I n s u r a n c e  

C o r p o r a t io n  o r  I n d ia  

The Deputy Minister in the Minis
try o f Finance (Shrl L. N. Mishra>:
I beg to lay on the Table a copy of 
the Annual Report of the Life Insur
ance Corporation of India for the 
year ended 31st March. 1966, along 
with the Audited Accounts, under 
section 29 of the Life Insurance Cor
poration Act. 1956. [Placed in L ibr
ary. See No. LT-7285/661.

N o t if ic a t io n  u n d e r  E s s e n t ia l  
C o m m o d it ie s  A ct

the Deputy Minister in the Minis
try of Commerce (Shrl Shafl Qnre- 
shi): I beg to lay on the Table:—

(1) A  copy each of the following 
Notifications under sub-sec
tion 6 of section 3 of the 
Essential Commodities Act, 
1955:

(i) The Textile Machinery 
(Production and Distribu-




